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MINISTRY OF POWER
NOTIFICATION
New Delhi, the 6th May, 2005

G.S.R. 281(E)—In exercise of the powers conferred by clause(s) of sub-section (2) of Section- 176 of the Electricity
Act, 2003 (36 of 2003), the Central Government hereby makes the following rules to amend the Appellate Tribunal for
Electricity Salary, Allowances and other Conditions of Service of the Officers and Employees Rules, 2004, namely : —

1. Short title and commencement.—( 1) These rules may be called the Appellate Tribunal for Electricity Salary,
Allowances and other Conditions of Service of the Officers and Employees (Amendment) Rules, 2005,

(2) They shall come into force on the date of the publication in the Official Gazette.

2. Inthe Appellate Tribunal for Electricity Salary, Allowances and other Conditions of Service of the Officers and
Employees Rules, 2004, in the Schedule: at serial number 7 for the post of Librarian —

(i) for the entries under column 4, the following shall be substituted, namely :—
*3500-175-9000"
(i) for the entries under column 12, the following shall be substituted, namely :—
“Officers under the Central Government :
(a) () holding analogous posts on regular basis; or
(i) with 3 vearsregular service in the scale of Rs. 5000—8000 or equivalent; or
() with 10 years regular service in the scale of Rs. 4000—6000 or equivalent;

(b) (i) possessing a degree or equivalent diploma in Library Science from a recognized University or
institute.

(ii) 5 years experience as Librarian or Assistant Librarian in a reputed library”.
[F. No. 23/64/2003-R & R]
AJAY SHANKAR, Addl. Secy.

Note :—The principal rules were published in the Gazette of India, Extraordinary, dated the 28th October, 2004, Part I,
Section 3(i) vide number G.S.R. 72 I(E).
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